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 म2 कोई प�रवत#न �कए िबना िव& तीय वष# 2015-16 से ;ारंभ होने वाले वष# स ेआगे तीन वष7 क� अविध अथा#त 2015-16, 2016-17 और 2017-2018 के िलए एक पा' प�रयोजना अथवा � क�म के =प म2 अिधसूिचत करती ह ै।                              [सं. 268/2015/फा. सं. वी -27015/4/2015 एस ओ (रा. स.)] मB खन लाल मीना,    उप सिचव (रा� 1ीय सिमित) 
NOTIFICATION 

New Delhi, the 17th December, 2015 

S.O. 3442(E).—Whereas by notification of the Government of India in the Ministry of Finance 

(Department of Revenue) number S.O.998(E) dated the 5
th
 July, 2006, issued under clause (b) of the 

Explanation to section 35AC of the Income-tax Act, 1961 (43 of 1961), the Central Government had notified 

at serial number 4, “Community based rehabilitation programme through rural health services” by “Ayodhya 

Charitable Trust, S.No.51/2, Near S.R.P. Gate No.2, Vikas Nagar, Wanawadi Village, Pune – 411040”,  as an 

eligible project or scheme for a period of three years beginning with financial year 2006-2007 and which was 

extended further vide notification number S.O. 2035(E) dated 6th August, 2009 for three years beginning with 

financial year 2009-10 and which was extended further vide notification number S.O. 646(E) dated 12
th
 

March, 2013 for three years beginning with financial year 2012-13; 

And whereas the said project or scheme is likely to extend beyond nine years; 

And whereas  the National Committee for Promotion of Social and Economic Welfare, being satisfied 

that the said project or scheme is  being executed properly, made a further recommendation under sub-rule (5) 

of rule 11M of the Income-tax Rules, 1962 for specifying the said project or scheme for a further period of 

three years; 

Now, therefore, the Central Government, in exercise of the powers conferred by sub- section (1) read 

with clause (b) of the Explanation to section 35AC of the Income-tax Act, 1961 (43 of 1961), hereby notifies 

the scheme or project “Community based rehabilitation programme through rural health services” which is 

being carried out by “Ayodhya Charitable Trust, S.No.51/2, Near S.R.P. Gate No.2, Vikas Nagar, Wanawadi 

Village, Pune – 411040”, without any change in the approved cost of Rs.1.99 crore, as an eligible project or 

scheme for a further period of three years beginning with financial year 2015-16, i.e., 2015-16, 2016-17 & 

2017-18. 

[No. 268/2015/F. No. V. 27015/4/2015-SO (NAT.COM)] 

MAKKHAN LAL MEENA, Dy. Secy. (National Committee) अिधसूचनाअिधसूचनाअिधसूचनाअिधसूचना नई �द� ली,  17 �दस
 बर, 2015 काकाकाका....आआआआ....    3443344334433443((((अअअअ))))....————जब�क आयकर अिधिनयम, 1961(1961 का 43) क� धारा 35 क ग के � प� टीकरण के खंड (ख) के अंतग#त जारी क� गई भारत सरकार, िव& त मं'ालय, (राज� व िवभाग) क� �दनाकं 09.03.2012 क� अिधसूचना स.ं का.आ. 406(अ) *ारा के+ ,ीय सरकार ने ‘’लाय+ स B लब केयर फाउंडशेन चै�रटेबल 1� ट, 10वां � नेह बंगला, चांदनी चौक, िजला सांगली-416146, महारा� 1’’ *ारा ‘’िनध#न R यिB तयI और छा'I के िलए सम�ेकत सामुदाियक � वा� X य काय#>म, िच�क& सा क[ प और ने' क[ प’’ क� प�रयोजना को िव& तीय वष# 2014-15 को समाA त होने वाली तीन वष7 क� अविध के िलए 3.22 करोड़ :पए क� अनुमािनत लागत पर एक पा' प�रयोजना अथवा � क�म के =प म2 >म स.ं 12 पर अिधसूिचत �कया था ; और जब�क उB त प�रयोजना या � क�म के तीन वष7 से अिधक चलने क� संभावना ह ै;   और जब�क सामािजक और आDथक क� याण क� अिभवृिF के िलए रा� 1ीय सिमित का यह समाधान हो जाने पर �क उB त प�रयोजना अथवा � क�म उपयुB त =प स े िन� पा�दत क� जा रही ह,ै इस सिमित ने आयकर िनयमावली, 1962 के 



6       THE   GAZETTE   OF  INDIA : EXTRAORDINARY              [PART II—SEC. 3(ii)] िनयम 11 ड के उप-िनयम (5) के अंतग#त उक्  त प�रयोजना अथवा � क�म को अगले दो वष7 क� अविध के िलए बढ़ाने क� िसफा�रश क� ह;ै  इसिलए, अब, के+ ,ीय सरकार, आयकर अिधिनयम, 1961(1961 का 43) क� धारा 35 क ग के � प� टीकरण के खंड (ख) के साथ प�ठत उप-धारा (1) *ारा ;द& त शिLयI का ;योग करते Mए, एतNारा ‘’लाय+ स B लब केयर फाउंडशेन चै�रटेबल 1� ट, 10वा ं� नेह बंगला, चांदनी चौक, िजला सांगली-416146, महारा� 1’’ *ारा चलाई जा रही ‘’िनध#न R यिB तयI और छा'I के िलए सम�ेकत सामुदाियक � वा� X य काय#>म, िच�क& सा क[ प और ने' क[ प’’ क� प�रयोजना अथवा � क�म को 3.22 करोड़ :पए क� अनुमो�दत लागत म2 कोई प�रवत#न �कए िबना िव& तीय वष# 2015-16 स े;ारंभ होने वाले वष# स ेआगे दो वष7 क� अविध अथा#त 2015-16 और 2016-17 के िलए एक पा' प�रयोजना अथवा � क�म के =प म2 अिधसूिचत करती ह ै।                                    [सं. 269/2015/फा. सं. वी -27015/4/2015 एस ओ (रा. स.)] मB खन लाल मीना,    उप सिचव (रा� 1ीय सिमित) 
NOTIFICATION 

New Delhi, the 17th December, 2015 

S.O. 3443(E).—Whereas by notification of the Government of India in the Ministry of 

Finance (Department of Revenue) number S.O. 406(E) dated 9.3.2012 issued under clause (b) of the 

Explanation to section 35AC of the Income-tax Act, 1961 (43 of 1961), the Central Government had 

notified at serial number 12 “Integrated Community Health Programmes, Medical Camps & Eye 

Camps for poor peoples & students” by “Lions Club Care Foundation Charitable Trust, 10
th

 Sneh 

Bunglow, Chandani Chowk, District Sangli–416146, Maharashtra”, as an eligible project or scheme, 

at the estimated cost of Rs. 3.22 crore for a period of three years ending with financial year 2014-15; 

And whereas the said project or scheme is likely to extend beyond 3 years; 

And whereas the National Committee for Promotion of Social and Economic Welfare, being 

satisfied that the said project or scheme is being executed properly, made a further recommendation 

under sub-rule (5) of rule 11M of the Income-tax Rules, 1962 for extending the said project or 

scheme for a further period of two years. 

Now, therefore, the Central Government, in exercise of the powers conferred by sub-section 

(1) read with clause (b) of the Explanation to Section 35AC of the Income-tax Act, 1961 (43 of 

1961), hereby notifies the scheme or project “Integrated Community Health Programmes, Medical 

Camps & Eye Camps for poor peoples & students”, which is being carried out by “Lions Club Care 

Foundation Charitable Trust, 10
th

 Sneh Bunglow, Chandani Chowk, District Sangli – 416146, 

Maharashtra”,  without any change in the approved cost of Rs 3.22 crore, for a further period of two 

years commencing with financial year 2015-16 i.e 2015-16, & 2016-17. 

[No. 269/2015/F. No. V. 27015/4/2015-SO (NAT.COM)] 

MAKKHAN LAL MEENA, Dy. Secy. (National Committee)     अिधसूचनाअिधसूचनाअिधसूचनाअिधसूचना नई �द� ली,  17 �दस
 बर, 2015 काकाकाका....आआआआ....    3444344434443444((((अअअअ))))....————जब�क आयकर अिधिनयम, 1961(1961 का 43) क� धारा 35 क ग के � प� टीकरण के खंड (ख) के साथ प�ठत उप-धारा (1) के अंतग#त जारी क� गई भारत सरकार, िव& त मं'ालय, (राज� व िवभाग) क� �दनाकं 18.03.2010 क� अिधसूचना स.ं का.आ. 614(अ) *ारा के+ ,ीय सरकार ने ‘’]ी उगम एजुकेशन 1� ट, 60, शारदाकंुज 




